
IN THE CNrRAL ADMINISTRATIV6 TRIBUL 

CALCUrTABH 

O.A. 182 of 1996 
Date bf Order : 11.06.2003. 

Present 	: Hon'ble Mr. S. Biswas1 Administrative Member 

Hon'b].e Sint, Shyarna 14gra, Judicial Mem1r 

Hiral&1. Gayen 

- vs_ 
Union of Ixia & 

for the applicant 	: NDm. 

for the resporents 	: Ms, U. 	1, Counsel 

when the matter is ta]n up for flearing, none aeared 

for the applicant even though the matr is revised twice,, 

Ms. U. ganyal, Ld. Counsel for the resIponnts is present. 

A perusal of the file shows that c1o.nsJstently for last 

several occassions ritber the app].ica1nt nor his counsel 

Was present. It is clear that the aprfticarit has lost his 

I nte e st in pur suing the matte r. Apcordinglyp the O.A. 

is dismissed for default on the part of the applicant. 

ND order as to costs. 

S z~3 
M MB 	 MEMBER (A) 

ASVS, 


